
305 • W ritten.Answers  CHAKTJlA^Pi 1905 (S'/4JL4) W riftw  A nsw em ^  306

1 2 3 4 5

4 M T .'xpan-* June 1 ^ 3  
sion Phase II

D ec. 1984 Inc luded  above Included above

Rourkela Steel P lan t

Silicon Steel Jan. 1981 
project

S ep t.  1983

* *

109.73 
(1st Qr. 
1976)

154.81
(A pl.1981)

122.13

Atrocities On H arijans o f  Special courts  would 
<iuick trial o f  offenders.

kept in securing

8268. SH R I H A RISH  R A W  AT : 
SH RI T H A Z H A I M.

K A R U N A N IT H I ; 
SHRI SATYANARAYAN 

JA TIY A  :
Will the  Minister o f  H O M E 

A FF A IR S be pleased to  s ta te  :

(a) w he ther the  M inistry has con-
ducted any survey to identify State  
w here maximum atrocities  w ere  com m i-
t te d  on H arijans during the  last five 
years;

(b) the  names of the  States in 
which maximum complaints regarding 
atrocities on Harijans in regard  to  land 
disputes were rcg istrcd ; and

(c) w hether the  Ministry will 
suggest to the  S ta te  G overnm ent to  set 
up separa te  courts  or have separa te  
benches in the courts for hearing in 
such cases ?

T H E  M IN IST ER  O F  STATE IN  
T H E M IN IST R Y  O F H O M E  A FFA IRS 
(SH R I N IH A R  R A N JA N  LA SK A R ) :

(a) No, Sir. H owever, figures a re  
being, collectcd and furnished by the 
State G overnm ents  on cringes against 
Scheduled Cashes.

(b) A record of such com plaint is 
no t k ep t in this Ministry.

(c), In the  Union H om e M inister’s
O . O. le t te r  d a ted  10 th  M arch ,  J9 8 0  it 
was interralia, suggested tha t setting up

, Representations From ,i!^S8ociatioos
O f TAS Officers Firai« Slates

8269. SH RI R A M JIB H A I 
M AV A N I ; Will the M inister of H O M E  
A FFA IR S be p leased to state :

(a) w h e th er  it is a fact tha t the  
C en tra l G overnm ent have received a 
charter of demands, le tters, represen-
tations and grievances during the  last 
th ree  years from various Unions, 
Associations, Federa tion  and Confedera-
tions of Indian Administerative Service 
from Gujrat as well a ^  from o ther 
States;

(b) if so, the  details  th e re o f ;

(c) the  ou tcom e of the talks and 
negotiations hold w ith them  by C entral 
and S ta te  G overnm ents;

«

(d) the action takc:i to  concedcr to  
th e ir  dem ands; and

(e) the  progress  m ade so far for its 
im plem entation  ?

T H E  M IN IST E R  OF STATE IN  
T H E M IN ISTRY  O F H O M E A FFA IRS 
(SHRI P. VENKATASUBBAIAH) : (a) 
and (b) The D epartm en t of Personnal 
and A dm inistrative Reform s, the Cadre 
Controlling Authority  in respect o f  the  
Indian Administrative Service, has 
received some communications during 
1982-83, the details of which a re  given 
in the statem ent annexed. Inform ation 
for the  earlier period o f two years i i




